
THE COMPANIES (AMENDMENT) ACT, 2006 

No. 23 OF 2006 

An Act further to amend the Companies Act, 1956. 

BE it enacted by Parliament in the Fifty-seventh Year of the Republic of India as 
follows:- 

Short title and 1. ( I )  This Act may be called the Companies (Amendment)Act, 2006. 
commencement 

(2) It shall come into force on such date* as the Central Government may, by notification, 
appoint and different dates* may be appointed for different provisions of this Act. 

+mendment 2. In section 253 of the Companies Act, 1956 (hereinafter referred to as the principal I of 1956 1 

0'' secllon Act), the following proviso shall be inserted, namely:- , 
253 

"Provided that no company shall appoint or re-appoint any individual as director A 

of the company unless he has been allotted a Director ldentification Number under 
section 2668.". 

Insertion of 3. After section 266 of the principal Act, the-following sections shall be inserted, 
new sectlons namely:- 
266A, 266B, 
266C, 266D. "Director Identrfication Number 
266E. 266F 
and 2666. 

Application 266A. Every- 
for allotment 
of Illrector (a) individual, intending to be appointed as director of a company; or 
ldent~f~catlon 
Number. (b) director of a company appointed before the commencement of the 

Companies (Amendment) Act, 2006, 

shall make an application for allotment of Director Identification Number to the Central 
Government in such form, and manner (including electronic form) alongwith such fee, 
as may be prescribed: 

Provided that every director, appointed before the commencement of the 
Companies (Amendment) Act, 2006, shall make, within sixty days of the commencement 
of the said Act, such application to the Central Government: 

Provided hrther that every applicant, who has made an application under this 
section for allotment of a Director ldentification Number, may be appointed as a 
director in a company, or, hold office as director in a company till such time such 
applicant has been allotted the Director ldentification Number. 

Allot~nent of 266B. The Central Government shall, within one month from the receipt ofthe 
Director application under section 266A, allot a Director ldentification Number to an applicant, 
Identif~cat~on 
Number in such manner as may be prescribed. 

Prohib~tion to 266C. No individual, who had already been allotted a Director Identification 
obtain more Number under section 2668, shall apply, obtain or possess another Director 
than one 
Dlrector Identification Number. 
Identification 
Number 

*16-9-2006, vrde Notification No. S.O. 1529 (E) dated 14-9-2006, for s. 4. 
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266Q. Every existing director shall, within one month of the receipt of Director 
Identification Number from the Central Government, intimate his Director Identification 
Number to the company or all companies wherein he i s  a director. 

266B. (1) Every company shall, within one week of the receipt of intimation under 
section 266D, hrnish the Director Identification Number of all its directors to the 
Registrar or any other officer or authority as may be specified by the Central 
Government. 

(2) Every intiination u~vder sub-section ( I )  shall be furnished in such form and 
manner as may be prescribed. 

266E Every person ,or company, while furnishing any return, informdtipn or 
particulars as are required to be furnished lander this Act, shall q~note the Director 
Identification Number in such return, information or particulars in case suck. return, 
informatiel or particulars relate to the director or contain any reference of the 
director. 

246G Efmy individual or director, referred to in section 266W or section 266C or 
saction 266D or a canpanmy referred to kin section 266B, contravenes my of the provisions 
ofthose sections, every such individual or director or the company, as the case may 
be, who or which, is in default, shall be punishable with fine which may extend to five 
thousand rupees and where the contravention is a continuing one, with a further fine 
which may extend to five hundred rupees for eveey day after the first during which the 
contravention continues. 

fip%~nation.-For the purposes of sections 266A, 266B, 266C, 266B, 266E and 
266F, the Directo~ Identification Number meam an identification number which the 
Central Government may allot to any individual, intending to be appointed as director 
or to any existing directors of a company, for the purpose of his identification as 
such.". 

4. After section 610A of the principal Act, the following sections shall be inseeted, 
namely:- 

6'610 B. (I) Notwithstanding anything contained in h i s  Act, and without prejudice 
to the provisions contained in section 6 of the Information Teclnnology Act, 2000, the 
Central Government may, by notification in the OfFicial Gazette, make rules so as to 
require from such date as may be specified in the rules, that- 

(a) such applications, balance-sheet, prospectus, return, declaration, 
memorandum of association, articles of association, particulars of charges, or 
any other particulars or document as may be required to be filed or delivered 
under this Act or rules made thereunder, shall be filed through the electronic 
form ancl authenticated in such manner as may be specified in the rules; 

(b) such document, notice, any communication or intimation, required to 
be served or delivered under this Act, shall be served or delivered under this 
Act through the electronic form and authenticated in such manner as may be 
specified in the rules; 

(c) such applications, balance-sheet, prospectus, return, register, 
memorandum of association, articles of association, particulars of charges, or 
any other document and return filed under this Act or rules made thereunder 
shall be maintained by the Registrar in the electronic form and registered or 

Obligation of 
director to 
intimate 
Director 
Identification 
Number to 
concerned 
company or 
companies. 

Obligation of 
company to 
inform 
Director 
Identification 
Number to 
Registrar. 

O'oligatio~l to 
indicate 
Director 
Identification 
Number. 

Penalty for 
contravenlion 
of provisions 
of sectio~i 
266A or 
section 266C 
or sectiotl 
264D or 
section 246E. 

ltlsertion of 
new sections 
6108, 610C, 
610D and 
610E. 

Provisions 
relating to 
filing of 
appIications, 
documents, 
inspection, 
etc., througb 
electronic 
form. 
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Power to 
modify Act In 
relation to 
electronic 
records 
(including the 
manner and 
form in which 
electronic 
records shall 
be filed). 

Providing of 
value added 
services 
through 
electronic 
form. 

authenticated, as the case may be, in such manner as may be specified in the 
rules; 

(d) such inspections of the memorandum of association, articles of 
association, register, index, balance-sheet, return or any other document 
maintained in the electronic form, which is otherwise available for such inspection 
under this Act or rules made thereudder, may be made by any person through 
the electronic form as may be specified in the rules; 

(e)  such fees, charges or other sums payable under this Act or rules made 
thereunder shall be paid through the electronic form and in such manner as may 
be specified in the rules; 

V) the Registrar shall, register change of registered office, alteration of 
memorandum of association or articles of association, prospectus, issue certificate 
of inzorporatio~~ or certificate of commencement of business, register such 
document, issue such certificate, record notice, receive such communication as 
may be required to be registered or issued or recorded or received, as the case 
may be, under this Act or rules made thereunder or perform duties or discharge 
functions or exercise powers under this Act or rules made thereunder or do any 
act which is by this Act directed to be performed or discharged or exercised or 
done by the Registrar, by the electronic form, in such manner as may be specified 
in the rules. 

(2 )  The Central Government may, by notification in the Oacial  Gazette, frame a 
scheme to carry out the provisions specified under sub-section ( I )  through the 
electronic form: 

Provided that the Central Government may appoint different dates in respect of 
. different Registrar of Companies or Regional Directors from which such scheme shall 

come into force. 

610C. (1)  The Central Government may, by notification in the 0ficial Gazette, 
direct that any of the provisions of this Act, so far as it is required for the purpose of 
electronic record specified under section 610B in the electronic form,-' 

' 

(a)  shall not apply, in relation to the matters specified under clauses 
(a )  to u> of sub-section (1 )  of section 610B, as may be specified in the 

notification; or 

(b) shall apply, in relation to the matters specified under clauses (a) to u> 
of sub-section ( I )  of section 610B only with such consequential exceptions, 
modifications or adoptions as may be specified in twnotification: 

''J 

Provided that no such notification which relktes to imposition of fines or 
other pecuniary penalties or demand or payment of fees or contravention of any 
of'the provisions of this Act or offence shall be issued under this sub-section. 

(2)  A copy of every notification proposed to be issued wder sub-section ( I ) ,  
shall be laid in draft before each House of Parliament, while it is in session, for a total 
period of thirty days which may be comprised in one session or in two or more 
successive sessions, and if, before the expiry of the session immediately following 
the session or the successive sessions aforesaid, both Houses agree in disapproving 
the issue of the notification or both Houses agree in making any modification in the 
notification, the notification shall not be issued or, as the case may be, shall be issued 
only in such modified form as may be agreed upon by both the Houses. 

6 1 OD. The Central Government may provide such value added services thrbugh the 
electronic form and levy such fees as may be prescribed. 
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610E. All the provisions of the Information Technology Act, 2000 relating to the 
electronic records (including the manner and format in which the electronic records shall be 
filed), in so far as they are hot inconsistent with this Act, shall apply, or in relation, to the 
records in electronic form under section 610B.". 

Appl~cation 
o f  provision 
of  Act 21 of  
2000. 


